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UnEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

AR1'ahgbad : Dated this 3rd day of Apriv', 2p01.

Originat Appiication No, 947 of 1995.

CURAM :—:

Hon}bta Mr, SKI Nagvi, J.M.

Moti La) Son of Sri Visheshuwar,
Resident of Vilvage Jatalpur,
post Govindpur Gorio, Distt-Aviahabad,

(Sti Anit DwjvedijSatish Dwivedi, Advocates)

® & ® & ® @ .AppTiGantS
versus .

1. Union of India through the General Manager,

Northern Raiveay, Baroda House, New Devhi.

2, The Divisionat Railway Manager, Northern Raitway,
A11ahabad,

3. The Divisiona' personne' uUfficer, Northern Raituay,
Ar1ahabad,

(Sri A,X, Gaur, Advocate)

By Hon'bie mMr, S.K.I Nagvi, J.M.

The appiicant has a case that he is entitred to
difference of savary in the pay scale of Rs,132p9-204Q for

the period from 01-3-1993 to 30-4-1993 and he is entit1ed
to retirat benefits and pension accordingly. As per the

applicant's case, he was working on the post of Byacksmith
Grade'II in the pay scale of 12p0-1800 in Sigﬁar Inspector

(II), Northern Raijvway, Fatehpur and retired from service

w.2,f, 30-4-1993. It has a1so been mentioned that by

the order dated 25-8-1993 of D.S.T.E, and D,P.U, Northern
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Raitway, Av11ahabad, the applicant was given promotiona?

benefit of the post of Bracksmith Grade I and the cadre

rastructuriﬁg which was in the pay scate of Rs,1320-2040
he F:'

cand his retira) benefits shou'd have been fixed taking :
fns hxeof :
g‘ma df__ |

into consideragtion this chain of pay wherein he
at the time of retirement at the stage of Rs,135p/- but
his retirat benefits have not been fixed giving him that
benefit for which he made seyeral representations but of

no avail,

2 Heard and perused the record,

3. I Pfind thazt a we'y detaived representation was moved
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by the applicant on 21-1-1394 but the same has not been

replied and is pending decision with the respondents,

4, For the above, the UA is decided with the direction

to the competent authority in the respondents? EStab1ishmanti
to decide the pending representation of the appiicant dated l
21-1-1994, a copy of' which has been annexed as Annexure.A2 :
to the UA, within three months from the date of cummunicatlnn!
of this order and in case the appilicant is found entitiad
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to reflxatianjﬂf benafitJtha same be settired within two

months thereafter with interest @ 12% from the date of

accrual tiv' the date of payment, In case the grievancs
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of the appiicant is not redressed,as brought forward, L
a detaived speaking reasoned order be passed, The UA is t

decided according'y with no order as to costs,
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